
Publ ic  Announcement under Regulat ion 15(1)  of  SEBI (Substant ia l  Acquis i t ion of  Shares
and Takeovers)  Regulat ions,  2O11

opEN oFFER FOR ACQUTSTTTON OF 51,48,OOO EQUITY SHARES FROM THE SHAREHOLDERS
oF JMG CORPORATTON LTMTTED (HERETNAFTER REFERRED TO AS *TARGET COMPANY" OR
' tMG")  By MR. ATUL KUMAR MISHRA (HEREINAFTER REFERRED TO AS *THE ACQUIRER")

1.  Open Offer  deta i ls

.  S ize:  This Open Offer  is  being made by the Acquirer  for  acquis i t ion of  51,48,000 equi ty  shares
of  face value Rs.  2.50 each represent ing 260/o of  the expanded paid up capi ta l  o f  the Target
Company post  proposed Preferent ia l  a l lo tment  approved by the Board of  Di rectors at  thei r
meet ing held on September 29,2072.

.  Pr ice, /Considerat ion:  At  a pr ice of  Rs.  3.05 (Rupees Three and Paise Five Only)  per  fu l ly
pa id  up  Equ i t y  Sha re  o f  Rs .  2 .50  o f  t he  Ta rge t  Company  agg rega t i ng  t o  Rs .  L57OL4O0 (Rupees
One Crore Fi f ty  Seven Lacs One Thousand Four Hundred only) .

Mode of payment:  The Open Offer Pr ice wi l l  be paid in cash, in accordance with the
provisions of Regulat ion 9(1)(a) of the SEBI (Substant ial  Acquisi t ion of Shares and Takeovers)
R e g u l a t i o n s ,  2 O t I .

. Type of offer (Triggered offer, voluntary offerlcompeting offer etc): Triggered Offer
made under Regulat ions 3(1) and 4 of SEBI (Substant ial  Acquisi t ion of Shares and Takeovers)
R e g u l a t i o n s ,  2 O I 1 .

2. Transact ion which has tr iggered the open offer obl igat ions (underly ing transact ion)

Detai ls  of  under lv inq t ransact ion
Type of
Transaction
(direct/
indirect)

Mode of
Transact ion
(Agreement /
Al lo tment /
market
purchase)

Shares /  Vot ing
r ights acquired/
proposed to be

acquired

Total
Considerat ion

for shares
/Vot ing Rights
VRs acquired
(Rs. in crores)

Mode of
payment
(Cash/

securit ies)

Regulat ion
which has
tr iggered

Number o/o vis a vis
total
equi ty /vot ing
capi ta l

D i rect Share Purchase
Ag reements
dated
September 29,
2 O L 2 ,  t o
acqur re
3754013 Equity
Shares from the
Persons
be long ing  to
Promoter and
Promoter Group
(Hereinafter
referred to as
"Se l le rs " ) .

3754073 18.9 60lo x 1 . 1 3 Cash 3 ( 1 )  a n d  4  o f
SEBI
(Su bstant ial
Acquisi t ion
of Shares
and
Takeovers)
Regu la t ions ,
2 0 1 1 .

xAs a percentage of the expanded paid up capital  of  the Target Companyafter taking into account the
capital  base after the proposed preferent ial  al lotment of 3619457 shares
Di rec tors  a t  the i r  meet ing  he ld  on  September  29 ,  2OI2 '

approved by t Board of



3. Acquirer:

Detai ls Acquirer Total

Name of Acquirer Atul  Kumar Mishra

Address A-47 ,  2"d Floor ,  Gulmohar Park
New De lh i -  110049

Name(s)  of  Persons in  contro l /
Dromoters of  the Acquirer

None

l, lame of the GrouP, i f  anY, to which
the Acquirer/PAC belongs to

None

3008000
18.59% ( 1s.19olq1)

Pre Transact ion shareholding :
.  N u m b e r
. o/o of total share caPital

3008000
18.59o/o (15.19olox)

Proposed shareholding after the
acouisi t ion of shares which
tr iggered the OPen Offer

.  Number

. o/o of total share caPital
6762073
34.75o/o*

6762013
34.tSo/o*

Any other interest in the Target
CompanY

NIL NIL

after taking into account the

capitat  base after tn" p.por"d preferent iJ 'at totmen,: j  , -91?Ot7 shares that was approved by the

Board of Directors at their  meeting held on september 29,2072'

For the purpose of this Offer there is no person acting in concert with the acquirer'

5.  Target ComPanY

. Name: JMG CorPorat ion Limited'

.  C IN:  L24295HR1989PLC033561

. Exchanges where l isted: The Target Company is l isted

Exchange Limited.

xAs a percentage of the expanded paid up capital  of  the lTq"!  company after taking into account the

capital  base after the proposed prefe.rent ial  al lotment of 3619457 shares that was approved by the

Board of Directors at their  meeting held on September 29,2012'

on BSE Limited

4. Detai ls of  sel l ing shareholders:

ffiting rights held bY the selling

1373163B. N EnterPr!Eqq-L!rnlleq
2380850sh Das Shah

and Delh i  Stock



6.  Other  deta i ls

The detai led publ ic statement pursuant to this publ ic announcement and which carr ies al l  such
other information of the offer including the detai led information on the offer pr ice, detai led
information on the Acquirer,  detai led information on the Target Company, detai led reasons for
the offer,  Statutory Approvals for the offer,  detai ls of  f inancial  arrangement,  other terms of
the offer,  condit ions to the offer,  condit ions precedent to the Preferent ial  Al lotment,  condit ions
precedent to the SPA, etc.  shal l  be publ ished on or before October 08,2012 ( i .e.  within 5
work ing  days  o f  the  da te  o f  th is  Pub l ic  Announcement )  in  a l l  ed i t ions  o f  any  one Eng l ish
nat iona l  da i l y  w i th  w ide  c i rcu la t ion ,  any  one H ind i  na t iona l  da i l y  w i th  w ide  c i rcu la t ion  and one
Marathi  language dai ly newspaper- Mumbai edit ion as the maximum volume of t rading in the
shares of the target company recorded during the sixty trading days preceding the date hereof
is on the BSE Limited, Mumbai.  The Registered Off ice of the Target Company is si tuated in the
state of Haryana and Hindi being the regional language of the state, publ icat ion in a regional
language da i l y  i s  no t  requ i red .

The Acquirer undertakes that they are aware of and wi l l  comply with their  obl igat ions under
the SEBI (Substant ial  Acquisi t ion of Shares and Takeovers) Regulat ions, 2OII  and have
adequate f inancial  resources to meet the Offer obl igat ions.

This is not a Competi t ive Bid.

SOBHAGYA CAPITAL OPTIONS LIMITED
B- 206,  Okhla Industr ia l  Area
Phase - I ,  New De lh i -  110020
Te l :91 -11 -40777000
Fax :91 -11 -40777069
E-ma i l  :  de lh i@sobhagyacap .com
Websi te:  www.sobhagyacapi ta l .com
Contact  Person:  Heemadr i  Muker jea and Amit  Kumar

(ATUL KUMAR MISHRA)

Place:  New Delh i
Date: September 29, 2OL2
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